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e Petition No. 	 1 

Contempt petition Nb. 	 ko' o-A-3 29/aUT/ 
. 	j 	Reew Applicatiofl  

RerpQvd nt(S.)____ 

Mvoae fOrhe'Apple cant(S) fl 

:Advoce for the. Resondat(S)- 

INOT 

C&,rw 

bry  

Yr 

/\LLv) 

o -f the T-e—gi 	I Date j 	Order of the Tribunal 

*J14.5.02 1 	ard Mr. MeChanda s  learned 
Counsel for the Applicants. 

Issue notice to show cause 

4 	las to why the Sontempt proceeding 
1shali not be in itiated. 

-ikQ d-1t- 	4Lhr 	 List on 12.6.2002 for further 

IL.t 	 orders. 

014 

1 	 L U__ 

	

• 	
Member 	 Vice-Chairman1 

rnD 

A 	 112.6.02 
I1L 

H 	I In 

t/ 	v\ 

I 
I 
1. 

List on 25.6.02 for (:Seje 

report. 
I' L'nbe JJ I 'Mr '- 	 Vice-Chairman 

I 



/ 	
C.P. No. 20/2002 

— — 

V.  

cacwr 	 .25. 6. 02 	On the Prayer of.Mr. B.C. 
-/1) h1  'w23 UA- 

7 	 Pathak, learned Adcll. 	 he 

appeared on behalf of respondent No.2 

: further four weeks time is allowed 

to the said respondent to submit its 

04 	/ 	 reply. Await service report s well as 

	

.i? 	Itt. 	V. 	respondent No.1. 

j,LT 	f/2__ 	List again on 6.8.2002 for 
. 	 fuhr orders. 

K 
V 	

Member 	 Vjce-stiajrrnan 
mb 

• Heard Mr.M.Chand, learned 

counsel for the applicant and also Mr. 

. 	 Roy, learned Sr. C, G. S 	fo, i' 
.. 	the Respondent No.1 and Mr, 8.C.Pa.hak, 

learnsd Addi, C.G.S.C. for the Rapond-

en t No • 2. 

	

V 	 .. 	 in vjew..DtVthe order passed in 

M.P.. No.9812002 and considering the 
V 	

. 	facts and circumstances of the case, 

the C.P. stands dropped. 	
V 

* 	

* 

V 	 Member' V• 	 Vice-Chafrman 
mb 
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IN THE CENTRAL ADNISTRATIVE TRIBUNAI J 

	
ia 

GUWAHTI BENCH :ThUWAHTI 

Contempt Petition No.? ' /2002 

In O.A. No.329 of 2001 

In the matter of: 

Sti Chaturhhuj Rai and Ors. 
Petitioner 

-Versus- 

Union of India & oth. 
i4 LI//o 

Alleged Contemners 

-AND- 

In the matter of 

	

tCtTjC'(j 	 Sc:Lli.;in 17 of th€. 

I r i'DI 	(il:. , 	r'i.ri 

for 	ir I t..._$.i:ic.ir - I 	Cf  

	

f 	i:FJ [j:e:iIiIr L 	c:1.r 	r-. . 

	

ir 	 :,?.)/e::(I...:l. 

-AND-

In the matter of: 

Sri Moti La! Rai 

Sri Dilkes%var Singh 

Sri Sarreshwar Barman 

Sri Han Nath Prasad Singh 

Sri Surendra Rai 

Sri Raghu Bansh Rai 
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 Sri Cliaturbliuj Rai 

 SriBasDcoRai 

• 	
9. Sri Dii Maya Sona 

10. Sri Ram Shankar Shah 

ii. Sri Deep Singh 

 Srnti Padma Rai 

 Smti Sita Thapa 

 Smti Binati Devi 

 Smti Biro Dcvi 

 Smti Madina Khatoon 

17, Smti Maya Devi 

• 	 18. Smti Anita Hindu 

Petitioners 

-Versus- 

 Lt. L.H.Saio 

Station Staff Officer 

Military Station 

Urnroi Cantonment 

C/o 99 APO 

 Stnti Ganga Purkutty 

Controller of Defence Accounts 

Narengi, Guwahati, Assam. 

Alleged ContemnerS 
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i•••t; huiTib] 	petitionersa Love iarried most humble end reepec;i:fulY 

Lec- 	to .t:.t'a 

1. . 	iha t •y'OU r oa'ti t:i crieS bein q h .igh 1' a. çg riced at the non 

c:ons-i d€-rCtlOfl of pa.yi T Sn t cf,  Ho'-Ie Re nt 	 to 

-therii 	-th• rat of 1-2 Class Ci Lies I e at the rate 

epplicaL)] e at 	hfl onq with ; ;:ffect: 1 rc.i May, 1 991 ,  

approached this Honb1e Tribunal throLh O.A.No 329/2001 

praying for e di r - actiofl upon the 

CCtin5 
to e:Kterd the L:enef j of HR() at the rate of 02 

ctess c3ties to the petitioners as •iveri ti;:: other e.im.i.l ar ly 

itueted empi c.yees under the earl :r , uclgnent drt:e 

fl, 	or ii) in O.A. / 	1 tO 	Th 	F ' 	I 	I i hun 	F 	I 

u:J c:a:ng the: rn.tt5r, ae-. pleased to dispose c:if the 0 

No 	329/2001 with the fol1O'fl.fl:i diiect1Ofl- to the 

rspondents/a Ii Od COfl tOmners 

This applicatiOn thus is aiload directing the 

rsspondent to pay the F-buss Rent; Pi1oenc5 to thc 

applicantS in the light of the same dec:i:;lofl ,h led 

squarely c'::ier-e this case e1..o. the. resporideflts erg 

also o roe red to pass t'ce necessary order f c'i -  peyrren t 

of HP( at the rate of 02 cias ci tles The respondents 

are also ordered to pay the an - n ea 5 of the HRP on 

ad ustmeri F; of HRA it amN paid ear ii er to the period 

to which they ou Id be found ent...i tled to or with 

effect from May 1991 which may be applicable to 

1 rid il duel case ca 1.cu let ing de House Rent Allo'JaflCe 

at the rate of 0% class cities le. at the 	hlllong 

rate i,i thin a perioci of three mon the f -oru ta:h date of 

Coriimunicr:i.t ion of this nrdtr 

The 	p: li c:a ti O n Is  a11o'i,'ed, there: she....I. 

hoe"./er, be no order as to cost 

It is ev dent f or the above directions that HRrr is to be 

paid to the petit:ioners at the rate of B2 class cities ,'ith 

er- rears et:c ,iithin a. period of three. months 
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Uopv cf L ' :udcfrnenr and Ofldj' daied 29J3, 2Cc 	•d 
r11 	. No, 329,2CC i; an in>ad hcrei:c 

1. 	Jh - ,C yonr-  

	

 r- 	Che 	lt..erLJbrnitLad C)flC raprcTeri LaCion 
on.jo:, nq l:fiart - 1 

a copy o the aforesafJ .udqmeni: ditch 29Tt,ci 
Co tho' r" pondti C pt -- y nq payriienf; of HRCi to them n tc nna. of 

au 

the .judqirenj -  daf:ed 29.., 82C'i 	fh a r-aara etc. and cppl - :,ach-1 

Lime and aqajn iiLh the same pr,vet brit i,dLh no 
t'aspnn 

 
or in i blat lye f corn Lhe rc5pi-t- i 	t:; 	ihatsoe, 

(::of\, of the r 	 aarne.>c hot -cto 	nne-B. 

:f , 	1haL ii :.ia'. jn...frc:ztor-j frorri ce]. aL:1:' Scur
-ces ttiat the iwatter is rrc,r 

3ttj 	t : aft Offi c- or . Unri-oi t:arrt;ctErj 	
ii - d 	Co -i f:roi lec of L)rfn 	icci)IJrr Cs,, i'tr-en: I iibrr-r are 

CCi: 	ac1:iirl 	ersr-1 re'. to lrTrpierrr -1 L ti: 	t.tdqiir.rt arid cinder- afot -ej 
and Lhey ace t:akincj ro .ini Ciati..'e to.5n -  tier rent the jridCiirer -ri- 	( i5 
siteh Lb. C JL.SaiI r:,, St,c.,, t'ho tvae not imp add ac. a. party 
earlier bee. nr:iW beet -i irnpipnarj as the party and the alieqe - j 
cot: Lemi -ter a.l on t..i Lh Lhe Con broiler- of L:eferi' 	(ccourits namely 
Srnti Ganga Purkutty, 

4.. 	
1 ha C more than se \'3rr moo the have rCapso-I moat h aft resaid 

ac 	Ubrn 1. LL.d 	to t h e 	rt -  r(-'L 	bob 	the 
reepondri Lea...leped C:.:it 	 di iLenirier; 	d rrot shoe the el .iqhtcsf. 
in i tie, Live to 	the HPII tF....noe at-rd the afor-eea,j:- 	rJdrrrarjt has 
not: ba-on c:oll,pJi cd Arij -: for- no ree3cii -i:: 

5. 	the t. it: is etated the L the tiieped Co ....Lemnc1--- --  dcl iber-ato1 - , -  and 
tcrl1 fui 	did not take any i.rriLi.at.y for iripiemen - ,...t5c:n of the 
'jd'1m(1 1: and or dcc ha -Led 29,C',;'cp ni this Hen rbie ..r - ibrjnaf 	thus 

shoe r 	u Lt.er c... eredal d 'boo Lhe udqi-ne.......' , Ther'efcr- 	the Hr-n 	a 
I rjbunri be p1&d to irri Liate a Cor:terrrpt Proceedi 	aqein -;1: the 

for -,'ii il violet- ion of the ordot -- of 'the 
}--Ion Llc 'iribut-ral daLch29Cnr-1 passed in CA. No, 3292crtj and 

fur-  Lher be pieae.a to impac. a purr lshmet -:'L upor fj 

	

in aocoror,irrr::, 	for el lfui C ereqerd to the 
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uc:iqrrieid 	&ri:J order,  of 	the Hon b1e I rIb'jnal 	Jat:ed 2.t0.20c'J. in 

( 	I) 	 I 	III J 

Ihat 	Li: 	.e a ti. I: c,c 	for 	the 	Hon"ble Tribun.,,J. 	for 	initIai::i:n 	of 

C::on tempt proc.:eedinq for 	del i.beret:e and 	\'i..tfuI 	n0070cmp1iaroe of 

t:he judmert and order dated 29801 passed in O.A. t1a 	3292001. 

1 h:L 	this 	r.ppli..:etion is made bone I Ida and for the ends of 

tti ce. . 

Ude'r 	the I acts 	mid bircuiiitaric::s 

sta.tc.d 	above • 	t h e, Ho 	H). a 1 ci..bunel. 	be 

pI;::ed to 	in:it 	ata 	Col 	:.e.mi:1: EOceec. 	fl'4 

aqeinet 	the 	al Irged Cont:oii'ier:; 	for 	ii.Ifu]. 

• 	 . . 	 nocoipllerica: Axf 	the 	order 	.daid 

:29. S2OC'1 passed 	i 	fli 	 (Ch 	and 

C;.i 	.)]. 	 1:c 	 inirii:. 	in  

accordr nsa with 1aw 

ind 	for th.s 	act of 	kindness 	ulciur Pet.i.ttori;ir,  as 	in duty. 

i:uound 	shall ear -  prey, 



	

D R A F T 	C H A R G E 

Laid 	down 	before 	the 	Hon'ble 	Central 

Administrative Tribunal for wilful non-compliance of the 

judgement and order dated 29.8.2001 in O.A. No. 329/2001 

passed by this Hon'ble Tribunal, by the alleged contemners 

and the Hon'ble Tribunal may further be pleased to impose 

punishment upon the alleged contemners for wilful 

violation of the order of the Hon'ble Tribunal referred to 

above. 



FF1 D A V IT 

.1, 	ii1. 	hn1 C 	iirhtvi 	i. ne.sic.k:ni,; r:t 	hi Loiiq., presentjv 

'orkinq ir thu Uirru1 cartt;::nmunt. uiidu harr:i.sc:n Enqinsur,, Umrnf 

can 1:.cninen t. L.Jriiroj one ot the eppJ ....cents in this C:'rTqinai 	pr::) c'1;i cri do 

iL.y' 	:.('1iii11Cl.L\ 	 1i,•c. 	t(.Jr:i\l 

iFir.t I em the petitioner in the ebo\e cc'ntempt utftc:n end 
:I.Inii] .. nt:. i:j 	L1':,th 	the 	fc•ts 	end 

cicumeLencee 	' .... 	end elec' competent`igrl i' 
at f ida.v I t. 

2. 1 ii. the etel:emuni t r103:Ja in 	era............1 are true to my 1-;'nai,i1Ledqe 

e and I have not suppressed any material fact. 

Hat. tJl3..e Attidrivi. Li I na"I 	fort ha purpose of 11H nq 
rejoinder to the 	::IøC\I CaLI5i 	I'n(V f• f 	h' 	f ........ I 

con temnia:r nos. I. and 21 .......:hi 	Contempt PHl t J. 	in() 
No, 167 of 200J .... 

rid 	I 	.)L:tl 	ti.I.. (if Ii.... t3.V.i. L n.:'n 	Fi.a 	t.I'iu 	.1..%tt-i c::,t:i:y 	of 
1()C'2 

.idifl tif led by 

cc a Lu 

CI1IiIiI.1.V 	,ffjrriic:J end ::iecLa .. 
bet on 	mu Hi  the c'a>on nt y'ho i.e 
identiflidi v/''1J)- ..,;&04tf idvcoi3,i,:e 
on tfjs.  
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rip IN THE' CEJAThL 	DMINIIRTIVE 	TRI8L 
GU4HTI BENCH:GUTI 

APpLITI 	J• 	3 
4. 

ant (s) 

dat(&) 

eAp].jaants 	 k 	jy 

	

'; 	... 
for thaRespondant: 

otesof the Registry 	 Ute 	 Ordor of tM Tribunal 

— 	

- I 	

Prsrt $ Mr. justice O.N.Choidhury, 
Vi c r jrn  

The-controversy raised in this 

application re1at. to the payment of House 
Rent Allowance (HRA) payabl, at —2 class • 	-., 	- 	- -•• '-\.A\ 104 . 

' (?. 	 f citjeg i.e. asápplicable at Shillong with : 	f 	1 	 •. 

' 	. .
U 	 efpect from lay,1991 4  

All the 18 applicants are working in 

	

4) 	
I thi, cadre of Group 'C' and 'Dundsr 

 
Córtvnándt, timroi Cantonment, Shillong in diffetsnt -' -. 	 1 capacitIes and appointed on different dates. 

The issue raised in this app1jctjon has already 

bs.n adjudictsd upon in O.A. 34/2000 (Subhaa 

• Chancjra 0.b-'Vs .U.O.I,) disposed on 16,6.2000. 

This apPlication thu6 ià allowed, directing the 
IT 

Aft 
respondents to pay the House Rant Allowance to 

	

• 	?J/ J? 	I the applicants4n the light of the same deciajon 

' 	J 	which squerelycovira this case also. The 
respondents are also ordered to pa the necdsry 1 	

Order for PaYnIñt Af HRA at the rate of. 8-2 
kkU -c1sàjtjes. The respondents are also 

ordered to pay the arrears of the HRA On 

;• . 	 I adjustment of HRA, if any, paid earlier to the 
• 	

period to m*ich they would be founq entitled to 
- 	

or with effect from May, 1991 which may be 



	

29.8 01 	applicable to individuals case calculatirrj<..l 

i.,. 	 the House Rent Allowance at the rate of B—? 

	

• 	class cities i.e* at the a Shillong rate, 

within a period of three months from the 

the data of cornmuniction of this ordi,r, 

I t  
The application is allo.ed. There 

	

VR. I 	 shall, however, be no order as to costs. 

_L 
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!hs is fii your hlfolmatjon and nd necessaly action. 

Enclosed : Copy othe Order dtd.29.01.0I 
as stated above. 

1V- 	Lk 

IA - P 

Yours täithlully 
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ro 1  
The Station Cflmiander 

.. 	 Station, tlfflroi Ctntt. 
:C/o;99Apo 

Subject: Payrncnt of H.R.A. at B-2 class ratc, 
Le. at the Stdergdtd.on rate, in terms of 
Judgment and  	29/08/01 passed 
in O.A. NO.329/2001(Chaiirbjiuj Rai and 
17 others -vs- Union Of India and ors.' 

Tespected Sir, 

Enclosed please fitid her':with a copy of the judent and order dtd.29/Q8/2001 passed in 
U A NO 329'2001 k the IIi bJc CA], Guwihati Bench., Guwahati, duecting pa)ment 
of HR A to lhc applicints it t3-2 Uass _ity rate within a period of three months from 
the date of iec'pt of this oidu \ ou are therefore, requested to anange payment of our 
an ear H R A with effect fiorn i\ lay 1991 till the current date along with cuii cnt H R A 

fi 
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IN THE CENTRAL ADHMSTRATEVE iTBUNAL 

GUWAHATI BENCH:: GUWAHACE. 
	 04 

• 	- 	 D1 	cLz 

•C.F. NO. 20 OF 2002 
• 	

In OA NO- 329 OF 2001 

In the Matter of •:: 

Shri Chaturbhuj Rai and Others. 
Ititieners 

- VS - 
Unicn of India & Ors. 

.... 11eged Oontemner. 

- AND - 
Inthe Matter of 

Sbri chaturtmaj Rai & Ors. 

900* ketitioners. 
-VS., 	 / 

Lt. Ool.L.H. Saile. 
.... Mleged Contezner, 

I Lt. Col. L.H. Sailo, Station i-Staff Officer, 1U.itary 

Station,Un. Cantonment (VO. 99 AB), and aUeed conteniner 

in CP No. 20/2002( In OA. No- 329/ 2001) soleiily affirti and 

declare as follows :- 

10 That a copy of the Judgment and order dated 29.8.200 1 

passed by the lions ble Tribunal in OA Ne- 329/2001  filed by 

Shii Chaturbhuj Rai and ethers was received On 7th Sep t'O1 

wherein the Hentble Tribunal directed the respondents for 

payment of HRA at the rate of 13-2 class Cities i.e. at 

Shillong rate within a period Of  three months. 

ontd.. .P/2 



- 	 Ok 
.- 2- 

That as ordered by the Han' ble Tribunal Claim of 

URA. at Shilong rate was included in regular pay th.0 

No'.. CIV/13/2001 dated 17th  Sept'2001.. But the clair was 

disallowed by the Area Accounts Officer, Shillong,for 

want of paynen t authority by GDA, Guwhativide their 

letter No. Fay/IV/17 Vol II dated 25.9.2 001. 

That the alleged contener sent a letter to CDA, 

Narangi,Guwahati requesting to issue suitable instruction 

to Area Acounts Office, illong for payment of House 

Rent Allowance at Shillong rate vide this station Head. 

3igrter letter Ne-785/4/Q dated 13.10.2001 and 785/6/Q 

dated 9th Februarys 20029 

	

. 	That CDA,Narangi,Cawahati intiiated that they didnot 

receive any notice as respondent No- 2 in OA No"-329/2001  Imil 

from Ifn'ble Tribunal, Guwahati .i3nch and the CDA addressed 

to obtain inplenentation order for payrent  through Staff 

Channel vine CDA letter N0-Pay/34/Confd1JOA-329/O1 

dated 5.11 .2001. 

That Area Accounts Office, Sbillong also under No.-  - 

Pay/N/17/Vol-II dated 21/11/2001 addressed to take up 

the case through staff channel. 

That the alleged conteer begs to state that the 

matter could not be processed through Staff Ohannel since 

the respondents were directed by order tt dated 29.8.2 001 

passed in O.A. No.- 329/2001  to pay the ibuse lent 

fllowance(HRA) to the applicants in the light Of the 

some decision dated 16.6 .2000 passed in OA 140-3/ 2000, 

which aquarely covers this case (OA No- 329/2001)  also 

and Jddz their case(OA 34/2000) was not naterialised 

since then and it has been advised to wait till receipt 

Of iplerientation order of G.L Umri in respect of 

Oontd. . ..PJ3 
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_ 3- 
tiaflible Tribunals order d.td. 16.5.2000 passed in OA No-

3412000. The said order for iipleaentatin from the 

&igineer - in - Chief, Ary IIQ was received an 21.5.2002 

and the patter of O.A. 329/ 2001 has been ain taken up 

with authQritje and sone more time will be required to 

get sanction freri the appropriate authority. 

7. 	That the deponent respectfully stated that the deponent 

has bighest reverence and regard for the kion'ble fribunal 

and its order and cannot even think of discebeying the 

order of the H3nlble Tribunal. The deponent tenders 

unqualified apology for the delay in copliance of the 

directions contQined in the Judgznt and order dtd.29.8. 01 
given in 0.A. No- 329/ 2001 Serious efforts have been 

taken to iriplenent the order urgently. 

In view of the subt.ssin nade herein above,I 

respectfully pray that the present coritet petition is 

liable to be dismissed by discharging the notice issued 

to the alleged conterer. 

The statecenits nade in paras 6 and 7 are true to 

iy knowledge and those m.de in paras I to 5 are true to 

fly inforriation and reste are rjy hwble subm*issjoni. I have 

not suppressed any iaterial fact. 

And I sign this affidavit in this( day of 

I 2002, 

ndeified by 

Advocate. 

Solexly affirned by the deponent Lt. Cbl. L.ILSaile 

being indeiified by 3.iri A.Deb Roy, Advocate before me on 

this day Of 	12002. 

Advocate. 


